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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL AT CALCUTTA
Act, 1985

a‘ iication'under Seétion 19 of the Administrative Tribunal

An
7
A'/

* Original ApplicationNo2350)Z 2 80 o§20\]

| ' | | Sri Chandi Das Bhattacharya o
| | : | | Son of lals Kvishna nath 9W&Working
" as SSE/D/UDL, residing at Barasat
-“Chaﬁtarpara, bei‘ﬁnci Swapna Cinema,
Post Office - Chandannagore, District - |
Hooghiy, West Bengal, PIN - 712136.

......... Applicant
-Versus-

1. Union of India, service f:hrough'

the General Manager, "Eastem Railway, . .

Fairly Place, Kolkata - 700001.

; ‘ ,
| . ‘ 2. | The Sr. Divisional Personnel
| : : '

' Officer, Asansol Division, Asansol,

, Eastern Railway. ~xr133¢1.

3.  The Divisional Railway Manager,

Eastern Railway, Asansol. - ®/3 20/

....... Respondents
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CENTRAL ADMINISTRATIVE TRIBUNAL
KOLKATA BENCH

Date of Order: 25.09.2019

Coram: . Hon'ble Ms. Manjula Das, Judicial Member
Hon’ble Mr. N. Neihsial, Administrative Member

Chandi Das Bhattacharya ---Applicant
Versus

Union of India &Ors. ---Respondents
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The grlevance Sof the "apph , s workmg« as S lE/ D/UDL;:* is that
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although hlS ]unlors v1z M/s Amalesh Kr. Bhakta and Mababendra Nandi,
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g #
were drawmg hlghfer pay ‘On thelr transfer as: SSE/D/BWN he‘éwas drawing

.n“l

lesser pay since 2@06 Wthh is an apparent anomaly quLd Counsel for the

submitted representation on 16.05.2017 under Annexure-A/2 to Sr. Divisional
Personnel Officer, Asansol Division (Respondent No. 2), which is yet to be

conside}ed by the authorities.

3. At this stage, the Iimited'prayer made by the Ld. Counsel for the
applicant is for disposal of the representation dated 16.05.2017 pending

before Respondent No. 2. It was fairly submitted by Ld. Counsel that he would

—
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be fairly satisfied if a direction is given by the Tribunal for disposal of

representation by reasoned and speaking order.

4.  Ld. Counsel for the respondents has no objection if a direction is given

to the respondents for disposal of the representation.

5.  Accepting the prayer made by Ld. Counsel for the ;applicant, wifhout
going into the merit of the matter, we direct Respondent No. 2, to consider and
dispose of the representation of the applicant dated 16.05.2017 by a reasoned

and speaking order within a p,eﬁidd;of 3 niontﬁ-s_iffqr’q the date of receipt of

5

copy of this Qrder,;.;ﬁjzﬁiit’h'Aopportu.n-i 0f.being hearcf".t,%‘_ “the thlicant. The
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e applicantforthwith.
pp ) v

T &

decision so arrived at should bes;,commlamgzated to"

T
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6.  With the above:observation and direction, the 9.A starid%‘swdijépoa'%ed of.
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